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Objection on behalf of Applicant to Reply filed by the1.

Respondents (R-10 i.e. CPCB, R-2&3, and R- 5) by way 
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2. Annexure A2/1 

Photographs Showing Active operation of project 

proponent 

 

3. Annexure A2/2 

Satellite images showing distances from the Orchard site 

and other sensitive site to the site of project proponent. 
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I Applicant further submits that as per Hon’ble Supreme Court in the
•• •
'T^X^dase of NCR Brick Kiln Association Vs Central Pollution Control Board

\a

& Ors. ordered that brick kilns falling in the area of NCR can only be
operate during the period from 1st March to 30th June. Despite such
restrictions, the kiln has continued its operations in blatant violation of
these directions. This demonstrates not only non-compliance but
deliberate disregard for environmental safeguards.

9. It is pertinent to highlight that specific directions have already been
issued that no brick kiln shall operate without obtaining a valid Consent
to Operate. However, in the present case, the kiln has continued
operations for the years 2023-2024 and 2024—2025 without any valid
consent. This illegal operation has resulted in the imposition of
Environmental Compensation amounting to Rs. 15,25,000/- as per the

guidelines of the Central Pollution Control Board (CPCB). The

mandatory requirement under the 2012 Rules as well as applicable Zila 
Parishad bye-laws. The existence of the orchard within such proximity is
not disputed, yet no justification has been provided by the Respondents 
for permitting the continued operation of the kiln in violation of statutory 

norms. This reflects a clear failure of regulatory oversight. Satellite image

showing distance of Orchard gardens to the operating Brick Kiln site 
are annexed herewith as Annexure A2/2.

7. It is also submitted that the brick kiln was initially granted Consent to

  Operate on 02.03.2020, which remained valid only up to 31.07.2023.

  Thereafter, the project proponent applied for renewal on 14.01.2026,

which is still under process. This clearly establishes that there exists a

NO ?$Hubstantial period during which the brick kiln has been operating without

  valid Consent to Operate, which is a serious violation of 
environmental laws.
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Image of Project Proponent from the Orchard Garden of Applicant 
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Image of Project Proponent from the Orchard Garden of Applicant 
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Image of Project Proponent from the Orchard Garden of Applicant 
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Image of Project Proponent from the Orchard Garden of Applicant 
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Image of Project Proponent from the Orchard Garden of Applicant 
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Distance from Brick Kiln to Abadi Community Hospital
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Distance from Brick Kiln to Nahar and Highway Road
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Distance from Brick Kiln to temple
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